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CIVIL APPEAL Diary No(s).38283/2024

(Arising out of impugned final judgment and order dated  12-07-2024
in  CAAT(I)  No.  1225/2024  passed  by  the  National  Company  Law
Appellate Tribunal)

DEPARTMENT OF STATE TAX                            Appellant(s)

                                VERSUS

SIDDHESHWAR INDUSTRIES PVT. LTD. & ANR.            Respondent(s)

(WITH IA No.232495/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT  and  IA  No.232494/2024-STAY  APPLICATION  and  IA
No.232496/2024-CONDONATION  OF  DELAY  IN  REFILING  /   CURING  THE
DEFECTS)
 
Date : 21-10-2024 This appeal was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) Mr. Shyam Mehta, Sr. Adv.
                   Mr. Aditya Krishna, Adv.
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                                      
For Respondent(s)
                    
                    

UPON hearing the counsel the Court made the following
                              O R D E R

1 Delay condoned.

2 Issue notice, returnable in six weeks.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
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